I Motion for

Election to the
Stdte for Parlismentary Affairs 1o
convey it to those people who  have
their roster duty to be in the House.
The deliberations of this Houss are
as important ay of any House in the
World.. So, they - should be here,
They should feel happy if Members
They should feel happy if Members
would like to add that this in no way
reflects 'on the presence  of the junior
Ministers, Ministers of State, be-
causge they all arg in their own righg
very competent. Now, that i3 over,

SHRI ' MENTAY PADMANABHAM:
On the other hand we have great res-
pect for them. ‘

SHRI MOHAMMED AFZAL  aliax
MEEM . AFZAL (Uttar Pradesh):
(Interruptions) **

THE DEPUTY CHAIRMAN: I am
not allowing anything. I have got
motions for election. I is not going
nm' re,cord Let 'me finish my business

. Plzase si¢ down. That is not
the Way you just get up. Your mat-
ter is not part of Mr. Abrar
Ahmed’s business or of the Busiuess
Advisory Committee. Do not connect
them. You should know you have
been a Members of this House for
long enough. You should know that
any statemeng never comes as a part
of he Business. It comes in a form
othey than that. I do not have to
announce it from here, but now since
it is on record, you would be know-
ing it. Laler on you can enguire.

———

MOTION FOR ELECTION TO THE
ALL INDIA COUNCIL FOR TECHNI-
CAL EDUCATION

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPTT. OF EDU-
CATION AND DEPARTMENT
OF CULTURE (KUMARI SELJA):
1 move the following Motidoh:—

“That in pursuance of the provi-
siong contained in clause (§) of.
sub-sectlnn (4) of section 3, read

*-*Nut recurded
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with sub-section (1) of section 4
of the All India Cbuncil for Tech-
nical Education Act, 1987 (582 of
1987), this House do proceed to
elect, in such manner ag the Chair-
man may direct, ohe member_from
among the member of the House,
to be a member of the All India
Council for Technical Education'’

The guestion wds put and the motion
was adﬂpted.

Motion for Eleclion to the Council of
the Indiap Institut, of Science,
Bangalore

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPTT, OF EDU-
CATION AND DEPTIT. OF CUL-
TURE) KUMARI SELJA): I move the
following Motion; — .

“That fin pursaunce of the provi-
sions contained in ssh-clause (=) of
clause 5.1 of the Scheme for the
Administration and Management  of
the Propertieg and Funds of the
Indian jInstitute of Science, Ban-
galore, read with Regulation 3.1
of the Regulations of the Institute,
this House do proceed o elect, in
such manher as the Chairman may
ditect, one member from among
the members of the House, to be a
member of the Council of the
Indian Institute of Seience Banga-
lore for the gquadrennium 1994-97"

——

The Question was put and the mo-
tion 1vas adopted.

Re. demand to condemn the act of
a political party for showing dis-
respect ty the Father of Nation M-
hatrmma Gandhi.
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. *Expunged as orderd by the Chair.

-381 Motion for [17 Dec. 1993] All India Council 3B2
‘Electiom to the For Tec. Education

- e faar Agren Aty F1 oA f'1A- ﬁimmﬁsﬁgﬁ Y

yfofen ur qfepaT arfafema ardd TER WRAT FTT AR ) AT oo
T EAT Y W AT | gANE W T wew frd < i @ e

Ta g 9| @foFodlo 7 w7 & F faar

feeell ¥ GTFTL TNE-WAL A TG SHRI 5. JAIPAL REDDY (Andb-
qra alwizFd BRA 1 avaiesd ra Pradesh): Madam Deputy Chair-
HrEig ¥ "Fﬁa' @ TF =TT L A man,l;[ de_:_:ln 11-2 my duty to us:i:i:be
T §E oFFT Tq 9 -,:',ﬁ BT rny.se w1 the v1e?vs expl'egS ¥
) ox ag wew ¥ A gwhe | G0 8 S Atwmei - Madan,
S > 0 er [0 any parti-
¥ Fgr fF g7 wgrer :’m cular individual, We have known
H’Q’T qA © YT AT E"( g Treefiar it for sometime that BIP a3 a party
T, g I W W fe JmA dves not look upon Mahatma Gandhi
T Ay § | #g gWhE Y I as the Father . of the Nation. It
fF =@y a9 F WE WY ST STaas iz notthe statement of a partli"coulla;

. ; person which concerns us. I shou
¥, wgre wﬁi’m;ﬁ' T’E?;ﬁg recall that Mr. Kalyan 8ingh as the
S URIES N Chief Minister of Uttar = Pradesh
oeH ‘Iﬁﬁ“ ﬁ‘mﬂr AR I 3T made this statement repeatedly = in
TH gWiag QT ST v g | the face of protets from various

TAFY gAT THA qE & ;ST @ sides of the society.

27?7 S Arm R AT IELAL Atq Madam, this title “the Father of the
WY F W &Y AT, HgwE Nation’ wag conferred upon Mahatma

Gandhj not by his implicit followers
but by none gther than Netaji Sub-
hash Chandra Bose whop had the
highest respect for him, though he
diffared with him.

I do no; know how BJP, whose an-
cesto's mever participated in the
freednsm struggle, oould call Mahagma
Ganchi names now. 1 think BJP if
it cansiders itself as a part of the
democratic life of the country, must
revise its opiniopn on .this guestion

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra): Madam I
am -n a point of information.

" THE DEPUTY CHAIRMAN: What
is your point of information?

SHRI VITHALRAO MADHAVRAO
JADHAV: Madam, my point of fin-
formation is thar the Wrother - of
Mr. Nathu Ray, Godse, Mr. Gopal
Godse, hag  written one book in
Midrathi—"GANDHI HATYA -AUR
MEIN—" in Which he Yas defended
the killing of Mathaima Gandhi ‘(M-
terrnption) S ‘

SHRI H. HANUMANTHAPPA
(Karnataka) Thig book shoyld be
Yanned.
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SHRI VITHALRAO MADHAVRAO
JADHAV: The Government of Ma-
harashtr, has already banned that
twok, Since those people have come
to power in Delhi we cannot expect
much from them. Bagically, they are
the enenties of Mahatma ‘Gandhi and
hereinafter, in fature, they will see
to it that the namez of Mahatma
Gandhi, Jawnharial Nerhu, Indira
Gandhi ‘and Rajiv Gandhi are listed
in the history as black sheep.
That s their strategy. Madam, I re-
gquest that the (Mgerruption) ...

- ot fifiem Tag () -
TET WETET T AT FEl A
Ay (eqmEt) fo @aETer 9 €U
U UF ¢, AL § wEAT WM.

(W)mw-w@w%mwl

o g Ser  (FA9wm)
Ew, g A ¥ (@aww) @F
g AN A9Th 9eE0 qE T AQ
g (HA=ura) HEEAT el A\
ST WX FHEl TEA AEHT #OSAG

(=)

SHRI SUBRAMANIAN SWAMY'
(Uttar Pradesh): Madain Deputy
Chairman, when the world is beginn-
ing to accept Mahatama Gandhi, and
country after cowntry is venerating him it
is a matter of great shame for our coun-
try that in the counfry of his. birth,
the nation that he formed, in that
there should be people who ghould
speak like this. If thjs was an isola-
ted matter, we could have afforded
to ignore it, byt what Mr. Ahluwslia
brought forth is not an isolated mat-
ter. In this House, in February, I
brought to yoyr notjce that M.
Aghok Shingal eof the Vishwa Hindu
Parishad in a speech in Madras had
said that Mahatma Gandhj was » *
of the Britjsh and, in tact .

This was brpught by me in
thig House, It ig a part of the record.
Now such things are happening and
it is with a de]iberate purpose. The
purpose of dJenigrating Mahatma
Gandhi I5, in fact, mot only to denig-
rate the nation but algo tg ereate an
environment for vielence. And it is
done by people who have not had
anything to do with any struggle in

*Expunged as erdered by the Chair.
Gandhijl wes*® L
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this country. They were police info
mers in 1942; for that m]so, documen
are ayailabe. In 1975, during the em
ergency they wrote apology letters t
the Government and Bme ont <«
the jajl. Those pegple today are den:
grating Mahalma Gandhi, Tt is
matber which the Government shoy]
take very seriously and through ti
Doordarshah and other media expos
this so that the people get fylly edu
cated on this,

sA o Fwl (wer w3 ¢
TET, WM SET g% 94< 3
ﬁrfqﬁﬁﬁ'—rgﬁugaawﬁa
T AT, a=Er TS f=
TEIA  GOETd 9§ S|t
To WHTUT  FEESHIT AN AR
AR & e fam I g, wegen
T & '@ Fr W e
SRR | AR geEie G ¥ ar
g @R ¥ ag o qF A
frmr § 1 @ W sWamar o
wferT 3T Tifew fF gge & agwfy
¥ o7 sgAfT gE A7 | ;WA F=w
g HEreAT My S ¥ froee Fafy
foaT T ¢ @ g a7 ag wRa'afy
¥ HIART ARA IAT AT 5 B
TaH! framar we fFar sg ) a=rETT o

sitvet Ifan . fera @ W
(TsrTrg) @ AW, oF AT T AEAr
g wF fame F fan | @oF oo,
fg &1, oT-n@ouHo, faww figg-
T 1T AR ¥ [WET  dRiATe
wW R T ST F ATz o
ELED af'rrrr dmg ¥ a7 I@ =
Tag wrdt & fF Gandhiji was¥*
HIT AT TgT IqmET A=Y A T e}
t 98 g faiax Fowe F geEm
AT F G AR A 99X waw W
Wl @r € 19TAT ayE™ & afer
T | gg § TCFAT A1fEW, 7EF A
IgT T QAR TR weHfera}
a‘rrsgrél SURCGEIIE e
AT AT | TS A AT ST
ofFdtd a7 awmf S ¥ 0 zEesr
R A g ¥ 47 T =R

*Not recorded.
“*Expunged as ordered by the
Chair,
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THE DEPUTY CHAIRMAN: Now
how many people are there? ‘The
whole House. . .(Interpuptions) . ..
We have got other business alto. The

WhD].‘e House is associated... (Inter_
Tuptions) ... ‘
SHR]I DINESHBHAJ TRIVEDI

(Gujrat) : *

THE DEPUTY CHAIRMAN: No, 1
am not alfowging.. .. (I/nrerruptions).
I am not allowing it. I am not allow-
ing it. It won'{ go on record,

SHRI DINESHBHAI TRIVEDI:*

THE DEPUTY CHAIRMAN: I am
not allowing it. Wait n minute. I am
not allowjng it. Please sit down. ...
(Interruption) ...I am not allowing it.
1 am not allowing it ... (Inteprup.
tion)...(Please, I am not allowing it.
S5it down. - . (Interryptions) .. .Sit
down. . . (Interruption)..I am not allow-
jng it. Can’ you hear me?.. (Interrup-
tion).  .Yes, it is my prerogative, 1
have got certain reasons, T have got cer-
tain prerogative which T am using.

SHRI DINESHBHAI TRIVEDI: *

THE DEPUTY CHATRMAN: I am
not allowing any matter of any Ass_
embly on the floor of this Hoyse. I
will not. o

SHRI DINESHBHAI TRIVED[: v

Rightly so. It is rightly sa

THE DEPUTY CHAIRMAN: T am
not allowing. . ..(Infrruption) ... . Dont
argue.

SHRI DINESHBHAI TRIVEDI. I
(Intepriptiony. .-

... THE . DEPUTY CEAIRMAN: KEeep
qmt . (Interruptions) ... now, that
matter - ig over. (Iﬂeﬁwwioﬂ) I
wion’t permit. Even on 2 good sub-
jeet there is-always a conmpversy.
Nobady wants to discuss even things
about the Father of ' the Nation in a
peaceful atmosphere;

*Not recorded.
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_SHRI _ Duws;:glmml 'TRIVEDI:
Maam, Lamwtsllgns hout, non-vio-
lence. m)... o

FCRR A S b

N: Doa"

arg‘ue fnf'erruptwn) ; Plgase st
down ..  (Interruption). . )

SHRI DINESHBHAI TRIVEDI. You
are casting aspersions on me, I can-

nntkeepquhl:.Imtalking w
non-violence, Madam.

AgT, A ST {4 TEFC G[AL
¥ FE I W g T T A,
qaT qg A T T g ..

Special Branch ), —for what T, 1
de not lgow, ‘l'nieﬂ;genﬂe Ay e—
oI D, Oﬁne of the. QII-
mlssmner of Pollce Greater Bumbay,
dated 2nd December, 1993.

"Wheremns I, the Commisioner off
Polite, Greater Bombay, am satis-
fled that it is necessary in the inte-
resy of public safety/tranquillity to
infercept Postal articley;  addressed
to or empanating Irom the persoms
hereinafter mentioned, Now, there.
force, in exercise of the powers con-
ferred by section 26(I) of the
Indian Post Offics Act, 1898 (VI of
1898), read with Government Noti-
fication in the Home Departinent
(Political) N‘o S.D. 1308 dabed the
Gth April 1942 I direct that all Pos-
tal arueiu of any dmm w0

mits of the Greater Bombay addre-
ssed to or emangting Trom
any name, cjo Janshakti Hell, Glche
Mil Passage Road, Opposite Cerfitry
Mill. Worli Bombay 400073 shall
be detained =nd defiversd to the
Deputy Commiasioner of Police,
Special Branch (T), €D, Bomhay”

Madam, the Janshakti Hall = e
vouth organisation. studemt oreranisa-
tion, trade unjonx, alf thews offiess

- e ]
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Electior to ihe
Committee formed by the students
and yuuth of Maharashtra office is

here. Dyring the December-li
riofs I stayed there. My local address
while ‘at Boinbay is this offjce: Now
thig circulny says, any name, includ-
ng... -‘,n '

I q9F T 9T 4g0 JTG[ A9 H6
AT ol WA A F AR H, A F
W FARA, AA I AT | AN
mtgﬂilaﬂw ¥ ag
FG AT G E—

‘“This order whicth is in continya-
tion of my. previous C.O. No. 21|B|
1993 datedt’25.5-83 should remain’in
force for a period of six months
with effect from 24-11-@8."

FAGT, G @« @Y N1 AL AE

AT AT W OAE FEA FTEAE,
Ty, gATU I AR 1 TR
9T qifefass aER wOA-mTY SR
Wﬁ'ﬂ%ﬁ% |’E?Tr1“r T 9
3 A}, FL AR AT F AP R
amﬁm"ffr | 5 qTE F g
AT AT, W A9 A R g,
97 sw% § gmafafe dY, v S
F LA S WG aE @HC F @,
FEl AT aﬁrﬁ: @ Sg et
e ¥ wEe ¥ fEwme
AT W q“rgr-f e wdr wag ¥
At 79 Ryaw F UF W, S §a
- g ¥ &, T w@ @ : f
offoRtE o, Ao oTHs AT ATA
w2 % wara gad A afafen
CarEt Y S fETE F oaa wA

For Tec. Edyucation

ﬁ.

N, % @ 0@ g 7% FHF AQ
ar Gﬂ!ﬁ‘rmmqefwrﬁ(fmﬁ
FHIEL F 908 AwAT G |

a

A9, § g § WEA FEI
e g 7 wgrae gFWT a1 o
7g Afeqmme & 7 9T #WIwIS
T 9 Afemme § & 1942 H o+
qifefeFs: qrats s Biet #iREe
foeett & =@T Wit @ <@ |49
@t Fw  fafew aEmEe
AN AT 91 9Fwl R © 3EdTE
ot Nl PTG 5aeT 6
¥ A X 1‘{7 CRE- RN qhmnfﬁa
Ao & fgers, & giwaq ¥ fgems,
w3 g9 FRATESTT & fgeTs ?
TATT 4g QAT THIMT qTAA HATAT, ST
EHA ITEE HITHE & DI $T gAN 28e
a9 e FAST 7%, (9ad I8 &0 &

they distribute it throughout Guparat.

It is a huge bysiness. They make

millions of rupees on it and nmo tax

is paid because this is all clandestine
business. ‘Why has the Government
permitted it? The House may also re-
call that one-and-m-half years back,
our ex-Merbor, Zhri Raoof Valiual-
But till this date, thce murderers =f
Shri Racorf Valinllah have not been
brought to baok because these illirit

‘maufacturers have s nexug with pali-

ticians and certain officials. And, some-

" times, the politicians are cven afraid to

speak out the truth because their fear is
if shri Rapof Valiullah, who wasa Mem-
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ber of Parilament and GPCC Secre-
tary, could be killed and the murder-
ers could go scot-free, what would
Lappen to them. Therefore, I would
Iike to know whether the Home Mi-
nistry and the other connected Mi-
nistries would convene a  meeting to
sort out the issue. Prohibition is
a good thing. Consuming liquor is
bad. But when you try to prohibit
it rhrough law, gives rise o greater
evils. That is what is happening in
other States also. Especially,, in
Gujarat, the law and other problem
is worsening and riots erupt guite of-
ten because of the illicit liguor manu-
facturers. There is also a feeling
that the politicians are interested in
continuing with the prohihition policy
as these illicit liquor manufacturers
provide money to them amd they
carry on with their activities. Madam
it is a very serious problem which
has to be curtailed.

THE DEPUTY CHAIRMAN: Shri
Giri Prasad... (Interrupticns)

ey - o frfc w3

= wirr fag wm  (awfadfaa):
d=w, , AR W

JqaeTad : TEART, HAET HTIRT
ag TEF g gaw | = e garg
ST ATOAT FT A I

-} wirz fag W - wT R A
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fawra e @ <@ 8 | W greE
g 9 3@ @ E | g TEAAE
fasae NI Rar § @ & | s
T 2T | HSFIT{&I

SPECIAL MENTIONS

Demand for Rewmmunerative Prices for
Silk Cocoons

SHRI N. GIRI PRASAD (Andhra
Pradesh): Thank you very mugh,
fadam. I would like to bring to the
altention, of the Government a serious
matter arising oyt of the indiscrimi-
nate import of raw  silk into our
country. Yoy know, Madam, that in
our ocouniry . mulberry-based silk
yamn i being produced. Now we
are just making a beginning. In our
country mlmost six million families
are employed in this agro-based n-
dustry and agriculture. Sericulture is
just now developing. Of course,
Karnataka oceupies the first place
having 60% of the rtotal acreage.
Andhra Ptradesh dlso is comihg up
very fast. Recently 1 read in the
newspapers that the Doon  Vallev
Handwar and Sahamanpur district in
UJttar Pradesh are. coming up yery
fast in the production of raw gilk.
Tn Mirharaghtrg and Tamil Nadu also,
these plantations are grown. Now,
there is a vist and unlimited scope for
growing mufberry and produring silk
yarn. Thereisglno a National Serienl-
ture Project benng alded by wtllﬂ
Bank and Swlss Developmem Co-
tfperatwn Tn  this agnculture and aleo
in thig trade people belonging to
the Scheduleg Caste: and Scheduled
Tribes. the backward classes inelud-
ing their women and children are

*Not recorded.



